Avadft s fafits @
THDC INDIA LIMITED

Irbzrmation

(qRd TRER T SUEBR B HH GUH)
(A Joint venture of Govt.of India of UP)

No: THDC/RKSH/COMML/C-01/51/ [ 3¢
Dt.:26.11.2015

Ta,
Secretary,
Central Electricity Regulatory Commission,
3™ & 4™ Floor,
Chanderlok Building,
36, Janpath,
New Delhi- 110 001

Sub.: Submission of information in respect of revenue/expected revenue
of Tehri HPP (1000 MW) and Koteshwar HEP (400 MW) for FY 2014-
15,FY 2015-16 and FY 2016-17.

Ref.: CERC’s Notification No.L-1/9/2009/CERC dated 12.04.2010.

5ir,
Wwith reference to CERCs (Procedures for calculating the expected revenue

from tariffs and charges) Regulations, 2010, please find enclosed herewith the
financial position of Tehri HPP (1000 MW) and Koteshwar HEP for FY 2014-15,April
2015 to September 2015 and expected revenue for October 2015 to March 2016 and
FY 2016-17, on the prescribed formats. The above information in soft copy Is also

being sent along with this letter.

Thanking you,
yours faithfully,
for & on behalf of THEl(;H\India Ltd.
By
, SEMNS
(Manoj Kumar Tyagi)

Dy.General Manager (Commercial)

Encl.: as above.

UHH FEET ;T A, Ty, 9RUE 1S, IR - 249201
Corporate Office | GANGA BHAWARM, FPRAGATIPURAM, BYPASS ROAD, RISHIKESH - 248201
i S A S (2w, aeiteder, B TEET-asen
Ragd. Gffice: Bhagirathi Bhawan, {TepTarracel, Bhagirathipuram, Tehri Garhwal-248 001
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"I'F”BE'ffE'JRE THE HON’BLE CENTRAL ELECTRICITY REGULATORY COMMISSION,NEW DELHI

S

. INTHE MATTER OF
m !

Central Electricity Regulatory Commission (Procedures for calculating the expected

revenue from tariffs and charges) Regulations,2010.-

AND

IN THE MATTER OF

THDC India Limited
(A Joint Venture of Govt. of India & Govt. of U.P.}
Pragatipuram, Bypass Road,

Rishikesh-249 201 (Uttarakhand)




AFFIDAVIT VERIFYING THE ACTUAL REVENUE FOR FY 2014-15 AND APRIL
2015 TO SEPTEMBER 2015 AND EXPECTED REVENUE FOR OCTOBER 2015 TO
MARCH 2016 AND FY 2016-17.

I, Manoj Kumar Tyagi, s/o Shri V.S5.Tyagi, aged about 52 years, working as
Dy. General Manager (Commercial) in THDC India Ltd., Rishikesh, in the above
matter, do solemnly affirm and state as follows that:

As per CERC notification No.L-1/9/2009/CERC dated 12.4.2010, the applicant
shall submit the format containing the financial position for the previous
financial year, current financial year and the ensuing financial year.

In compliance with above, THDC is hereby submitting the format containing the
desired information.

The statements made herein are true to my knowledge and belief and are based
on documents/ records available.

lemnly affirmed at Rishikesh on the day of R&™ Navewbsex that the contents of
bave affidavit are true to my knowledge, no part of it is false and nothing
jal has been concealed therefrom.

Ceponent
%

O

Lo
AT VA= (Manod Kumas. Tyagl

who is identified B .

on :iated”}.&{.f'.ﬁg. e R

A --i]a."-"llﬁi {Hotary)
Teiwi Rishikesh

[his atfidavi] sjgned swer By

{Authorised Signatory)




Form Mo, 2: Hydro

Mame of Utility: THDC INDIA LIMITED

(&) Name of Plant: Tehri HPP{1000 MW)
Stage: |

f Current Year Current Year
SI.Mo. |Particulars Uit P":;&‘:'f 1;“’ {2015-18) (201516}
! {Apr- Sepl {D¢t- Mar)

Ensuing Year
12078-17}

(1} () 13} 14} I5) {E) {7}

1a AcluallExpacted Availability % B33 71.185 25 600 7

AchuallExpacted Auxilary
1 [Energy Consurnplion o 1.2 1.2 12 1.2
[Mormative) |

AclualExpecied recovery of
Z2a  |[Capacity Charge incleding e Cr TET G4 T 445 433 TOE 540
lincentive

o |ActualExpected recovery of

5 - i
ERE:LIFFI an Equity R=Cr 545 14 | 203.030 243100 53613

ActualExpoled

recavesy of Incentive
it Capacity Chargs Fis Cr 61.13 - 20 620
i} Energy charga for energy
in excess of saleable Design Rs Cr 1583 - A7 520
Eneray
Total Incentive Rz Cr T6.960 ) 97140 =l

g; jpckiaimapeaRsohedilll g 2667131000 | 1745.540000 | 1484 800000 783 436
genaratan | : 4 1

4 ActualiExpecied energy rate

{1 Enargy Gharge Rats BaisalkMin 5029 , 2851 2851 20005

il Energy charge for engrgy i
in excess of saleabla Design | PaisarkWh | Go.00 | - 80,00 5000
Enengy i —

ActualExpectad recovery of
Energy Gharges including

=] Energy charge for energy in Rs Cr TE2.43 432 680 302 488 TOE 240
excess of saleabla Design
Energy

Actual Deviaucn Setlement
Machanism generation
Actual Deviation Sefilement

3 Paisalkih w - - -
= |Machansm rate Sk h

:ﬁ.c:ual ravenue froam
Dewiation Setllemeant | |
Mechanism |
i+ il Deviabon  Setbemani
Mechanism

Ga bLl : 28,156 18.250 * b

Rs Cr 12.03 588 b

il  Dewaticn  Settlemant A . . e . . i
Mechanism laterest Rs Cr Las

b Unpredictable
a(z) 1. The availaoility for 2014-15 and April 2015 to Sep 2015 have been consicarsd on the actual basis
I Expactad availabllity for Got15 to Marci16 and FY 2018-17 have been considerad on the basis of tariff pefition submitled 1o Hon'ble
CERC om 30,0615
2iz)0b) 1. Thase figures for the FY 2014-15 have peen caloulated on the basis of AFC as submitted (o Hon'ble CERC on 211214
&z 2 Thesefigures for the FY 2015-18 and 2016-17 have been calculated on the basis of AFC as submitied to Hon'ble CERC on 300815

3 1. Schedule generation for FY 2014-15  has been considered as per acluals and as per tarniff pellion submitted to Hor'ble CERC an
31214,
2 Schedule generation for ARri5 - Sep' 15 has been considered as actuals and expected schadule generation for Oct' 15 1o March 168
and E.%. 2016-17 have neen considerad as per 1anff getition submitted to Hen'be CERC on 30008135,

485 4. Figures have been caloulzted on the basis of AFC a3 submitted 1o Hon'ble CERC on 21.12.14 ard CERC Tanff Reguiations, 2014
% Figures have been caloulated on the basis of AFCS as submitted to Mon'tle CERC on 30.08.75 and CERC Tariff Reguiaticns. 2012




Mame of Utility: THDC INDIA LIMITED

(B Mame of Plant: Koteshwar HEP[400 MW)

Slage:

Form Mo, 2 Hydro

3l Mo

|Particulars

Unit

Previous Year
{2014-15)

Current Year
{2015-18)
(Apr- Sep)

Current Year
{2015-16}
{Oct- Mar}

Ensuing Year
[2016-17)

i1

(2}

13}

4}

15}

18

171

1a

ActuallExpected Availaklity

E7.873

76,508

72187

S 000

11+]

ActualExpeched
Energy
(Mermative)

Auxilary
Consurnption

1.0

1.0

1.0

10

23

ActualExpected resovery of
| Gapacity Charge including

\incentive

Rs Cr

271,23

154.35

145.42

27318

Zh

ActuallExpecied recovery of
Return an Equity

Rs Cr

157,84

100 59

56,45

174 58

26

Actual/Expeted
racovery of Incentive

i1 Capacity Ghargs

i} Energy charge for 2nergy
in excess of saleable Design
Energy

Total Incentive

Rs Cr

Rs Cr

Rs Cr

28.75

10,39

40,14

|AciuallExpected  Schedubed
|generation

MU

1188, 260000

726, 040000

549 150000

1143272

\ActualExpecied enargy rate

iy Energy Charge Rate

il Energy charge for eneigy .
in excess of saleable Design
Emnargy

PaisevWh

Paisekvvin

266,70

90.00

26640

258.40

90,00

M5

AciualExpectad recovery of
Energy Charges including
Enengy charge for @nergy in
lexcess of saleabie Design

| Enesgy

Rs Cr

270.58

171,36

108.08

273.18

Ga

Aclual Dewviation Setiement
Mechanism generation

rU

11.82

3.78

0.87

b

Actual Deviaticon $«emementl
Mechanism rgte |

PalseWin

=1

Actual TEAYRILE from
Daviation Settlemant
Mechanism
il Deviation
Mechanism
iy Deviation  Setllemand]

Settlemeant

Mechanism interast

Fe Gr

Rs Cr

e

008

1.82

009

142

Unpradiclable

Tre availability for 2014-15 and Apr 2015 to Sep’ 2015 have been considerad on the actual basis and sxpected avanlability for Go"15 1o
Marchi6 and FY 201617 have been considereded on the basis of tariff pelion submittad to Hon'ble CERC on 31 1% 14

2raydo) These figures Ras been calculatad on he bagis of AFC as submitted to Hon'le CERC on 311214,

-

3

488

Schedule generation for FY 2014-15 and April2015 to Sep'2015  have been considered a3 per actuals and expecied schedule ganeration
for Oct'15 to March 16 and F.Y, 2018-17 have been considered as per tanff petiticn submited 1o Hon'ble CE RC an 31,12 14

Figures have been caleulated on the basis of AFCs as submitled 10 Hen'ble CERC on 37,92 14 and CERC Tariff Regulations, 2074




